
Spl. LG Case No.16/16

Date 21/12/17 ;

This application is filed under rule 3(1) of Assam Land 

Grabbing  (Prohibition)  Rules,  2013,  r/w section  8/10  of  Assam Land 

Grabbing  (Prohibition)  Act,  2010,  by  the  applicant  Musstt.  Habibun 

Nessa against the respondent 1) Mukut Ali and 2) Atuba Khatun, alleging 

land grabbing. 

The case of the applicant briefly, is that the applicant is 

the  absolute  owner,  possessor  and  recorded  pattadar  of  the  land 

measuring 17 lechas(2.27 Ara) covered by Dag no.2748(O)/4031(N), KP 

Patta no.82(O)/2546(N) of village- Sahar Sarania, Part-II, mouza-Ulubari 

in the district of Kamrup (M), Assam.  The nal is bounded by on the 

north- Dag no.2746; South- Dag no.2769/2768/2766; East- Dag no.2748; 

and on West- Dag no.2167(Road) and value of the land estimated to 

Rs.1,90,000/-  only.  It  is  stated  that  originally  Abdul  Jalil  was  the 

recorded pattadar of that plot of land measuring 1 katha, 5 lechas and 

later on, a private road measuring 8 lechas from the southern side of 

this plot of land measuring 17 lechas as separate as a private road and 

17 lechas of land was mutated in the name of the applicant. The above 

Abdul  Jalil  wa  a  bachelor  and  in  his  old  age,  there  was  none  to 

lookafter him except the applicant. So Abdul Jalil orally donated the 

said plot of land to the applicant and made her his legal heir. During 

the lifetime of Abdul Jalil, the applicant built an Assam type tin sheet 

house  for  Abdul  Jalil.  He  died  on  5.12.1982  aand  since  then,  the 

applicant is possessing the said plot of land and she had applied for 

matation of  her  name in 2000 before the SDC, Guwahati  who after 

going through proper procedure, mutated her name vide order dated 

21.7.2000  over  the  said  plot  of  land.  The  applicant  accordingly,  is 

paying the land revenue to the Government of Assam regularly. She is 

also, paying the tax regularly to Guwahati Municipal Corporation vide 

holding no.(N) 11310080. The jamabandi copy was also, corrected in 

the name of the applicant. She also, applied for separate patta and a 

separate patta bearing no. KP Patta no.2546, Dag no.4031 was allotted 

in her name by correcting jamabandi copy. With a view to grab the said 

land, the respondent no.1 and 2 with malafide intention and without 

any documents in support of the land, the respondent no.1 grbbed/ 

occupied 3 lechas of land on 10.1.16 and has built an Assam type tin 

sheet house while the respondent no.2 has occupied/ grabbed 2 lechas 
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of land from the southern side of her 17 lechas of land as described in 

schedule-A to  the  application.  The  whole  property  of  17  lechas  is 

described in schedule-A while land occupied by the respondent no.1 is 

described in schedule-B and the land occupied by the respondent no.2 

is  described  in  schedule-C  of  the  application.  Hence  the  applicant 

wants to evict the respondents from the land described in schedule-B 

and C land to the application. 

. Accordingly,  the notice was issued to the respondents 

after  filing  of  the  case  by  the  applicant.  But  inspite  of  receive  of 

notice,  the respondents did not  turn up to contest the case of the 

applicant.  Hence  the  case  was  proceeded  without  presence  of  the 

respondents. 

I  have  heard  learned  counsel  for  the  applicant  and 

perused the evidence on record.  The applcant  adduced evidence of 

three  witnesses  including  herself.  The  evidence  of  the  applicant  is 

corroborated by PW2 Arif Hussain and PW3 Safique Ali. The mutation of 

the land in question in schedule-A land goes in favour of the applicant 

vide Ext.1 and her name appears in the jamabandi vide Ext.3 and 8. 

She was also, given patta vide Ext.5 and she paid land revenue vide 

Ext.5. It appears that the applicant used to pay municipality tax for the 

house standing the schedule-A land. All these documents indicate that 

the applicant has right and title over the land in question. 

Further the evidence of PW1 shows that on 10/1/16, the 

respondent no.1 forcefully occupied 3 lechas of land in schedule-B land 

on  the  eastern  side  by  builting  an  Assam  type  house  while  the 

respondent no.2 forcefully occupied 2 lechas of land from the southern 

side out of 17 lechas of land which described in schedule-C. According 

to PW1, the respondents have thereby, grabbed her land described in 

schedule-B and C land. The respondents have no right over the said 

schedule-B and C land. Her evidence is supported by PW2 and 3. There 

is no rebuttal of the above evidence of the witnesses of the applicant. 

Hence it is clear that the respondents have illegally grabbed the land 

of the applicant described in schedule-B and C out of schedule-A land 

total of 5 lechas of land. The respondents cannot occupied the said 



Spl. LG Case No.16/16

21/12/17 ;

land which belongs to the applicant. Hence the application is allowed 

with following reliefs ; 

1]  The applicant has right, title and interest over the schedule-

     A land ;

2]  The respondent no.1 and 2 illegally grabbed the schedule-B 

    and C land respectively out of schedule-A which belongs to 

     the applicant;

3]  The respondents are liable to be evicted from the schedule-

     B and C land respectively ;

. Accordingly, prepare a decree. No order as to the cost. 

The case now, will be proceeded against the respondents on criminal 

side after due process of law.  

         Presiding Officer,

      Land Grabbing (Prohibition) Tribunal

      Kamrup (M) Guwahati


